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Central Administrative Tribunal
Principal Bench: New Delhi

L VT " 0A Np. 986/99

@ Delhi, this the 25th day of October, 1999
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» Shri BR.B.R i, learned counse!l for the
applicants seeks to challenge the respondents’ action to
fill up the post of Zoo Guards by dire;t recruitment on the
following bhasis: »
(i) That the post of Zoo Guards fall within Group
‘D’ category in which the applicants are also working and
that within the same oategbry there cannot be any direct
recruitments for twe different category of posts.

{:(ii) That the respJngents have viclated the

principle of natural justice by allowing certain officials

te be . as Zoo Guards, as mentioned at page 16 of

e

the paper book (Annexure A) who were alleged to be juniors

to the applicants in the same category.

(iii) Having. served the regpondents for about 30
vears and having not received any prometion so leong, the

respondents’ action to have the post filled up by means of
direct recruitment is vitiated and unreasonable on the

& ground that the respondents intend to favour juniors

~

without allowing any opportunity of promotion to  the
seniors i.e. like applicants herein.
3. It is not in dispute that the recruitment rules

as at Annexure A-4 relate back to 28.7.1994 and the same

stipulate filling up the posts of Zoo Gu Y

ards by means of

direct recruitment. The Recruitment Rules alsec provide the
"age’ that needs to he considered for conducting such

?$> selection by means of direct recruitment. The applicants
"

’



,'4

'~
13

-

W

.
Q
n
o]
(v
)
")
»
=
n
I
bt

c&g}d' apply for those posts hut cannot

-

4, We find that the applicants seek to cha

powe

leng

4]

the vires of the recruitment rules on the ground that the
respondents . should have adopted the policy of promoting

officials like the applicants herein to a higher

Group ‘D’ officials like the applicants. This wasg all the
more necessafy when the applicants herein, do not have the

channel! of promeotions whatsoever and are stagnating since

long

] We have heard learned counsel for hoth the
parties at length and perused the records.

& We find that the challenge of vires of the
Rules is not based on any legaliy valid grounds. The
applicants are really aggrieved of their being no
promotional opportunities for them. 1f the applicants are
veally aggrieved by the recruitment rules, they are at

M"\Y" IKa 2ot

in terms of law at the appropriate forum.

L
-
7. In respect of the applicants’ plea £
stagnation in the grade for dgcades .together, the
respondents are required to consider the plight of such

officials by means of applying the provigsions laid down by

the Govt. of

et

not i

s3]

(Department of Personnel & Public
Greivances and Pension) vide OM dated 9.8.1999. Details as

to how such officials,

0]
]

tagnating cover vears, are to be
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8. The respondents would alsc be at liberty to
consider applicants case for promotional prespects in terms
of ™ In SITU"”Promotion Scheme for Central Government
Civilian Emplovees belonging to grour 'C’  and ‘D’
categories. The details of thig particular Scheme are
aﬁazluQLe in GOI OM NOs.10(1)E 111/88 dated.13.9.91, 4,9,92

and OM of Ministry of Finance No.10(1) E/111/88 dated

-Q
"4

merite,

10? Qur order, however, will not stand in the way

of the respondents to provide necessary reliefs to the

applicants in terms of the orders of the Govt. of India
dated 2.8.1999 or INSITU Promotion Scheme introduced by the

Govt, of India vide DOP&T's aforenoted orders dated

11, 0. A, 1s disposed of as above. Interim order,
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in force, shall stand vacated.

(XULDIP STNGH) ( D’B/SW/.,//
Member (J) Member (A)



